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SARDAR JAGJIT SINGH AURORA: 
Sir, I would like to know will the purpose of 
abolishing the Gold Control Act was because   
the 

 

prices are not going to come down to 
international level. This means that 
smuggling will continue and it also means 
that the poeple can change their narcotic 
money into gold and they can keep it with 
greater facility than before. I am sure this is 
not the purpose of abolishing the Act and the 
Gold Control Order. 

DR. G. VIJAYA MOHAN REDDY: 
Now black money can go into gold! 

SHRI ANIL SHASTRI: Sir, the idea 
behind abolishing the Gold Control Act was 
to lessen the control over gold by the bigger 
goldsmiths and it was felt that by repealing 
this Act the situation in India, would ease. 
The total demand in India of geld is 
estimated to be about 150 to 200 tonnes and 
most of the demand is met by recycling of 
gold in India itself. The main purpose was, 
as ] said, is to ensure that the situation eases 
and the hold of the larger goldsmiths is 
reduced. 

SARDAR JAGJIT SINGH AURORA: 
Sir, I really do not know how it works, but 1 
accept what he has said. 

Sir, the second point that I would like to 
mention is that they do help those people 
who export gold ornaments by keeping the 
price of gold at international level. Will you 
continue to do that? 

SHRI ANIL SHASTRI: Yes, Sir. The 
MMTC does import gold which is supplied 
to these parties who export gold ornaments. 
We do encourage the manufacturers of gold 
ornaments who uss gold for expert  
purposes. 

SARDAR JAGJIT SINGH AURORA: 
Sir, it is the big jewellers who would still be 
getting an advantage because they are the 
ones who do  the  export.    Therefore,  I still 
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do not realise what we have gained by 
abolishing the Gold Control Act. 

SHRI ANIL SHASTRI: Sir, in the 
matter of exports, the Government's policy 
has been to encourage anybody irrespective 
of who the party or the person is. 

MR.    CHAIRMAN: Yes, Mr. 
Morarka. 

SHRI KAMAL   MORARKA. "Sir   this  
is  a   very serious   matter and I am surprised 
at the reply of the   Minister.     Two  parts   
of the reply are totally unacceptable.   One is 
this part in which the Minister says that the 
estimated annual demand for gold is about 
150 to 200 tonnes and that most of the 
demand is met by recycling of the gold in 
India.   It is a known fact that gold is 
smuggled into the country.   The demand is 
being met by smuggling. Let  the  facts   be   
straight.     They should not run away from 
the facts. t-Oat   of  150   tonnes   of gold   
that is  smuggled  into  the  country,  the 
seizures   are   of   the   order   of  six tonnes.   
Those are our records and .those  are facts.    
The  purpose   of Gold   Control  Order  
abolition,  as the Finance Minister stated in 
the Budget speech   was to have some effect 
on stopping smuggling.   That cannot be done 
unless the availability of gold increases. The 
Government   will   have  to   take   steps   to 
import gold.   There was a proposal to  allow  
the  N.R.Is.  to  bring in gold with them, not 
against foreign exchange to be released by 
Government  but  against their  own  earnings 
abroad.   There was a proposal before the 
previous Government to allow the N.R.Is. to 
bring 100 grams of gold or seme such 
quantity.   I thought that, as a sequel to the 
abolition   of Gold  Control    Order, the 
Government will come forward and tell us 
that gold will be allowed to be imported.   
Now here is the question of General Aurora 
and we are told that the abolition of Gold 
Control Order by itself is going to ease the 
idemand for gold.    It will increase the 
demand of gold.  Hitherto peop- 

le were not allowed to hold gold. Now they 
will be allowed to hold gold legally and the 
demand will go up. But the supply will not 
go up. Therefore, gold prices will go up. It 
is not an essential commodity, I agree. Is the 
Government trying to tell us that the price of 
gold has no bearing on the economy; It is a 
very serious matter. I would request the 
Minister to please come out and give some 
more information to the   House- 

SHRI ANIL SHASTRI: Sir, the import 
of gold will cost Rs. 3000 crores in foreign 
exchange- I am _ sure that the hon. Member 
is aware of our balance of payment position. 
Under no circumstances, the Government 
afford to allow import of gold at the moment. 
It will mean an outflow of foreign exchange 
to the extent of Rs. 3000 crores. 

MR. CHAIRMAN: He says that the 
N.R.Is. may bring in gold. Are you 
permitting the N.R.Is. to bring in some 
quantity of gold? 

SHRI ANIL SHASTRI: N.R.Is. 
are even today permitted. We will consider 
whatever suggestions the hon. Member has 
given. 

MR. CHAIRMAN: Are they 
permitted now? Can the N.R.Is. bring in 
gold ? 

SHRI ANIL SHASTRI: They can 
bring gold by making payment abroad.   
There is no problem. 

SHRI KAMAL MORARKA: I 
can correct the hon. Member. There was a 
Rangarajan Committee appointed under the 
Deputy Governor of Reserve Bank. It has 
given a report to the last Government sug-
gesting that the Government should allow 
the N.R.Is. or people who go abroad to 
bring limited quantity of gold out of their 
earnings abroad when they return. That 
matter was pending when the Government 
changed. The matter is still pending. 

MR. CHAIRMAN : Without duty? 



29 Oral Answers [ 10 MAY 1990 ] to Questions 30 

SHRI KAMAL MORARKA: No, 
Sir. Even with duty gold should be 
allowed to be imported by regular 
channels. We cannot shut our eyes to the 
fact that gold is being smuggled. 
Government wants us to believe that gold 
is being recycled within the country and 
that there is no smuggling taking place. 
This we cannot accept. 

SHRI ANIL SHASTRI: I have not said 
that there is no smuggling of gold. Gold is 
being smuggled and we are trying to curb 
smuggling trough various Customs Acts 
that we have. 

 

SHRI ANIL SHASTRI: I do not have 
this information. I will let the hon. Member 
know about it. 

 

SHRI K. K. VEERAPPAN:   I 
would like to know the number of cases of 
smuggling during the last five years. Is the 
number increasing or decreasing? 

SHRI ANIL SHASTRI : This question 
is outside the scope of the main question, 
because that question relates to the Gold 
Control Act and this relates to the total 
number of seizures against smuggling. 
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SHRI S. MADHAVAN: Without making 
availability of gold for goldsmiths, a lot of 
trouble has come after this abolition. Will 
the Government consider forming co-
operative societies of goldsmiths and 
supplying their requirements of gold 
through the Reserve Bank? 

SHRI ANIL SHASTRI: I would like to 
inform the Member that this could be 
considered. 

SHRI TINDIVANAM G. VEN-
KATRAMAN : I want to know whether 
measures have been taken to revise the 
Excise law with regard to smuggling after 
gold control has been abolished. 

SHRI ANIL SHASTRI: All-out efforts 
have been made by the Government to 
ensure that smuggling is reduced and the 
Customs Act, the Excise Act and various 
other Acts provide for curbing such smug-
gling. 

MR. CHAIRMAN: Next question. 

*130. The questioner (Shri Mentay 
Padmanabham) was absent. For answer 
vide  Col. 44 infra] 

increase in the price of Aluminium 

*131. SHUI MOHD. KHALEE 
LUR RAHMAN: Will the Minister 
of STEEL AND MINES be pleased 
to state:  

(a) whether Government's attention has 
been drawn to the news item published in 
the Financial Express of 15th April, 1990 
under the caption   'Major upswing in 
Ahumi- 

nium, prices; to the effect that, prices of 
Alurnrnrum have shot up. by a margin of 
Rs. 2000 to Rs. 5000 in the post few days 
in South In^ia; 

(b) if so, what is the percentage 
increase anticipated by the dealers 
and users of the commodity and the 
actual increase thereof; 

(c) what is the estimated artificial 
shortage created, during that last 
three months; 

(d) whether Government have 
enquired into the part played in this 
regard by NALCO, HINDALCO 
and BALCO; and 

(e) if the answer to part (d) above be in 
the negative, what are the reasons therefor 
and by when it is likely to be instituted? 

THE MINISTER OF STEEL & 
MINES WITH ADDITIONAL CHARGE 
OF THE MINISTRY OF LAW AND 
JUSTICE (SHRI DINESH GOSWAMI): 
(a) Various newspapers have carried news 
items regarding the recent increase in 
prices of primary alluminium by the 
producers. 

(b) There is no price control of 
aluminium since 1-3-1989; the prices at 
which metal is available to dealers and 
consumers are determined by market 
forces. 

(c) There is no shortage of aluminium 
metal. The country is sur-plus in 
aluminium. 

(d) and ip) Do not arise. 

SHRI MOHD. KHALEELUR 
RAHMAN: Sir, in a quiet move, the 
aluminium producers have hiked up the 
basic price of the metal by as much as Rs. 
2000 per tonne. According to the latest price 
revision, the price of CG ingots has gone up 
from Rs. 31,750 to Rs. 33,750 per tonne. 
Similarly, the price of CG rods has moved 
up to Rs. 33,50 per tonne. It is said that the 
major beneficiary of 


